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JUDGMENT (ORAL)
(By Hon'ble Mr. C. J, Roy)

In view of the endorsement the learned counsel for the

applicants refers to the order dated 18.10.1988 and also the

averment made in para 4 of the M.P. filed by the

respondents, he wants to seek permission to withdraw the

application with liberty to come up again in case the relief

is withdrawn from him. The case is dismissed as withdrawn

with liberty to approach the Tribunal when the fresh cause of

action arises. No orders as to costs.
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